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Shri An~hd Kunar counse 1 for the applicant is 

pre sent. None is present for the respondents. This 

matte r was listed to be taken up on 3Cth of May,1996 

• 

v ide order dated 25 .Lt. 1c 96. Since learned ccu n se 1 for 
the applicant ment ioned about the c a se, it v·as taken 

up today and was put up before us. There are tv•o Misc. 

Application Nos. 11 of 1996 and 8?1 of 1996 pending 

disposa l. Through :tR~s&: app l icationi f'h. 821 of 1996 

three reliefs in alternative '~ere sought . They V-ere 

e ither the operation of the reversio n order be stayed 

or the respondents be directed to \1' 1 ith-he l d the ~ 

promotions of junior persons, or the o. P. •• may be 

d ismissed as v1ithdra1·n.Shri Anand Kumar, learned counse l 

for the applicant makes a statement at bar that earlier 

two reliefs sought throucih M.A . t-!o . e21 of 1996 are not 

pressed. He specifically made a praye r that this O.A. 

may be dismissed as withdra~1n. V.e a llov· the said pra yer 

and the 0 .A . is therefore, d ismissed as Withdrav1n. 

J.M. 
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